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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
IA NO. 122 OF 2025
IN
OA NO. 1141 OF 2024
IN THE MATTER OF: -

Amresh Singh .... Applicant

-Versus-
State of UP & Ors. .... Respondents

REPLY ON BEHALF OF THE RESPONDENT NO.5 - M/S MEDICAL
POLLUTION CONTROL COMMITTEE, IN THE I.LA. NO. 122 of 2025
FILED IN VIEW OF ORDER DATED 24.03.2025 PASSED BY THIS
HON’BLE TRIBUNAL

MOST RESPECTFULLY SHEWETH:

. That this Hon’ble Tribunal has taken a suo moto cognisance on 19.11.2024 of
the present case, based on a complaint received by one Mr Amresh Singh,
wherein it is has been alleged, albeit wrongly and without any basis in facts
and law, that the Medical Pollution Control Committee (hereinafter referred
as ‘answering Respondent’) has expanded its Common Bio Medical Waste
Treatment Facility (CBMWTF) at Khalilabad, Sant Kabir Nagar without
obtaining Environmental Clearance or consent.

. That thereafter the Letter Applicant, who has never appeared before this
Hon’ble Tribunal in any of the hearings till date, has filed Additional
Submissions on 26.12.2024 and 30.12.2024, without seeking any liberty from
this Hon’ble Tribunal. This is clearly against Rule 16(7) of the NGT (Practice
and Procedure) Rules, 2011 , which prohibits such addition of new facts and
grounds without the permission of this Hon’ble Tribunal. That the Letter
Applicant thereafter moved I.A. No. 122/2025 dated 11.02.2025 for staying

the operation of the Unit of the answering Respondent.
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3. That thereafter, this Hon’ble Tribunal vide order dated 24.02.2025 issued
notice in the 1.A. 122/2025 and granted liberty to the Respondents to file their
Reply to the same.

4. That in response to I.A. No. 122/2025, the UPPCB has filed its Reply
Affidavit on 26.03.2025. Under the said Reply Affidavit, the UPPCB has
made various submissions which inter alia relates to the 2003 Guidelines on
Common Bio Medical Waste Treatment Facilities (CBMWTFs) viz-a-viz the
unit of the answering Respondent; allotment of plot for establishment of the
plant presently in possession of the answering Respondent;
agreements/Memorandum of Understandings issued over a period of time
between the initial plant owner (Ms/ SNG Mercantile Ltd) and the current
owner i.e. answering Respondent; transfer of plot area; Bio Medical Waste
Authorization (BMW Authorization) and Consents issued under the Water
(Prevention and Control of Pollution) Act 1974 and Air (Prevention and
Control of pollution) Act 1981 issued to the unit of answering Respondent
(including previous owners) from time to time.

5. Further, under the said Reply Affidavit, the UPPCB has also provided that
vide office order dated 06.03.2025, UPPCB constituted a committee to
ascertain the factual position in response to the submissions made by the
Letter Applicant under its I1.A. 122/2025. That the Committee visited the Plant
of the answering Respondent on 10.03.2025 and thereafter has prepared its
Report dated 19.03.2025 which has been annexed in the Response Affidavit
by the UPPCB. The report inter alia gives the following
submissions/directions with regard to the unit of the answering Respondent:

a. Semi-automatic system was not found to be working during inspection;
b. Temperature of the primary chamber was 1015 degrees Celsius and the

temperature of the secondary chamber was 1140 degrees Celsius;
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. Flow meters installed at inlet and outlet of ETP was not found to be
functional;

. Capacity of incinerator for treatment of biomedical waste in relation to
the current member Health Care Facilities (HCFs) has been utilized to
the extent of 93%. Hence, the unit shall be prohibited from making any
new member other than the present member HCF.

. Discarded medicines found in black plastic bags in the open
environment inside the premises.

. Name and barcode of the CBWTF were not found printed on the black
bags stored.

. Inview of complaint by Mr. Rakesh Kumar, the site of the complainant
was inspected, and biomedical wastes were found filled in black bags
in the pit which was covered with soil. Name and barcode were not
mentioned on the black bags. Distance of the site from the Unit of
answering Respondent is 7 Kms. It was informed that the said waste
was dumped in the year 2021.

. Gaseous emission in the stack of the incinerator found PM to be 63.41
mg/m3, which is beyond prescribed standard.

Recommendation issued by the Committee to UPPCB to issue direction
to answering Respondent that the waste dumped at the complainant site

(Mr Rajesh) should be picked up and disposed safely

J. Show cause notice be issued for imposing environmental compensation

as per the CPCB Guidelines from 01.01.2021 till remedial action is
taken; for not disposing BMW within 48 hours — from date of
inspection till remedial action is taken; for not complying with emission
standards; other violations under BMW Rules 2016 — automatic feeding

and flow meter not working.
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6. That in view of the said Inspection Report of the Committee, the UPPCB
issued a direction/Show Cause notice dated 24.03.2025 directing:

a. That the BMW dumped at the complainant — Mr Rakesh Kumar’s site
shall be picked by the answering respondent and

b. That no other HCF should be made member of the CBMWTF of the
answering Respondent. Further an explanation is also asked as to why
Environmental Compensation as mentioned above shall not be
imposed.

7. That in response to the said Show Cause Notice, the answering Respondent
sent its reply dated 08.04.2025 providing explanation to each point raised
under the Show Cause notice. That the true copy of the response of the
answering Respondent dated 08.04.2025 to the Show Cause notice dated
24.03.2025 of the UPPCB alongwith its English translation is marked and
annexed as ANNEXURE R/1 [Colly].

8. That accordingly, the present Objection is being filed in response to the
submissions made by the UPPCB under its Response Affidavit dated
26.03.2025. That this may be read as part and parcel of the Reply dated
20.05.2025 filed to I.A. 122/2025 of the Letter Applicant.

9. That at the outset, the answering Respondent denies each and every
contention/submission made in the Response Affidavit by the UPPCB except
for submissions admitted herein.

10.That objection to each of the said contentions/submissions made in the
Inspection Report of the Committee dated 19.03.2025 and reiterated in the
show cause notice dated 24.03.2025 (highlighted above) are submitted herein

below:
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Semi-automatic system was not found to be working during inspection

11.That in relation to the said observation, it is submitted that the said Semi-

automatic system has been installed in the plant as per the norm. However,
two days prior to the inspection a technical fault had occurred in the said
system due to which feeding was being undertaken manually. That the said
system was immediately rectified and clarification with regard to the working
of the Semi-Automatic system along with photographs was submitted in the
Reply to the Show Cause notice dated 08.04.2025. That the true copy of the
photos of the Semi-Automatic Waste Feeding Machine dated 08.04.2025 are

annexed in the Reply dated 08.04.2025.

Flow meters installed at inlet and outlet of ETP was not found to be

functional

12.That in relation to the said observation, it is submitted that the flow meters are

installed at the inlet and outlet of the Effluent Treatment Plant, however, on
the day of the inspection, one of the flowmeters was loose. The same was
subsequently repaired and made operational again. That the information in
this regard was submitted to the UPPCB under the Reply to show cause notice
dated 08.04.2025 along with photographs. The true copy of the photos of the
flowmeter sent in the reply to show cause dated 08.04.2025 are annexed in

Annexure R/1 herein.

Capacity of incinerator for treatment of biomedical waste in relation to

the current member Health Care Facilities (HCFs) has been utilized to

the extent of 93%. Unit shall be prohibited from making any new

member.
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13.That the observation made by the Committee that the incinerator capacity has
been utilized to the extent of 93% is incorrect and is denied. It is submitted
that the said percentage has been concluded based on the assumption that
every day/month, all the beds of the HCFs registered with the answering
Respondent are always occupied with 100% occupancy rate which is flawed
as it is impossible. It is submitted that the total number of beds being handled
by the unit is 9897 in number. That out of the said number of beds, the
occupancy percentage of the same has not been considered and therefore the
actual capacity utilization evaluated is not correct. The report of the
Investment Information and Credit Rating Agency of India Limited (ICRA)
for a sample set of a few numbers of hospitals, the aggregate occupancy rate
for Financial year 2024 was found to be 64-65%. It is observed in the report
that the occupancy level is strong. That the true copy of the said report of
ICRA for Financial year 2024 is annexed in Annexure R/1 herein. The
complete report is annexed herein as ANNEXURE R/2.

14.That therefore, the occupancy rate is also required to be taken into
consideration for the number of beds involved to come to any real
number/percentage of the capacity utilization of a CBMWTF Plant.

15.That in absence of any Guidelines by the regulator as to what shall be the
standard occupancy percentage that may be considered in this regard, it is not
valid for the UPPCB to take itas 100 %. That, arguendo, if the said percentage
Is taken to be 65%, the utilization capacity calculated by the UPPCB reduces
from 93% to 64.45% (approximately). The calculation for the same is as

follows:
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PARTICULARS:

Total Number of Beds handled by answering Respondent from bedded
HCF — 9897

Total number of non-bedded HCFs — 1332

Percentage of Occupancy rate of beds per day — 65%

Total BMW generated from each bed in Bedded HCFs — 277 g/day (as per
parameters prescribed by CPCB under “Methodology to Conduct gap
analysis with respect to generation and treatment of biomedical waste -
Revision 17)

Total BMW generated from each non-Bedded HCFs — 274 g/day (as per
parameters prescribed by CPCB under “Methodology to Conduct gap
analysis with respect to generation and treatment of biomedical waste -
Revision 17)

Percentage of incinerable waste from the total BMW generated— 60% (as
taken by the UPPCB under its Report based on the annual report prepared
by the CPCB titled as "Annual Report on Biomedical Waste Management

as per Biomedical Waste Management Rules, 2016 for the year 2019")

CALCULATION:

Total BMW Generated from Bedded HCF — 9897 x 277=2741.4 Kg/day
Total BMW generated from in view of occupancy of beds each day =
2741.4 Kg x 65% = 1,782.3 Kg/day — round off to 1783

BMW Generated from Non Bedded HCF-1332X274 = 364.9 Kg/day —
round off to 365 kg/day

Total BMW Generated = 1783+365 = 2148 Kg/day

Total Incinerable Waste = 2148 x 60%* = 1288.8 Kg/day — round off to

1289 Kg/day
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- Incineration Capacity of CBWTF = 100 x 20=2000 Kg/day
- Percentage of Capacity Utilization = 64.45 % per day
(* 60% is a figure taken from CPCB Report of 2019 only for academic

purpose)

16. That it is further submitted that observations made in an Annual Report of
the CPCB, and relied upon by the UPPCB, cannot be treated as a Standard
Operating Procedure or Guidelines. Infact, as per the 2013 Report titled
“Biomedical Waste Management Practices at King George's Medical
University, Lucknow, Uttar Pradesh, India - A 3000-Bed Tertiary Care
Hospital” only 4-5 % of BMW generated in the said hospital is disposed of by
incineration. Therefore, till the time the said proportion is evaluated based on
factual studies and ground truthing, the restriction on the answering
Respondent from making any new member is unwarranted and arbitrary.

17.That therefore, the conclusion drawn by the UPPCB that 93% of capacity of
incinerator of the CBMWTF of the answering Respondent is being utilized is
incorrect and therefore the direction passed by them to restrict from including

any more HCFs is being objected to herein.

Discarded medicines found in black plastic bags in the open environment

inside the premises.

18.That it is submitted that the CBMWTF unit of the answering Respondent has
entered into contract with Uttar Pradesh Medical Supplies Corporation Ltd.
(UPMSCL) dated 06.09.2023 for collection, transportation, treatment and
disposal of expired drugs. That the supply for expired drugs is received in bulk
and the bags seen on site on the day of inspection were the leftovers which

were pending to be processed and disposed of. That the said remaining bags
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have also now been processed and disposed of and the same was submitted
under the Reply to Show Cause notice dated 08.04.2025.

19.That it is pertinent to mention that these expired drugs which are transferred
in bulk to the plant of the answering Respondent is being sent by the UPMSCL
in black bags. That the answering Respondent have asked them to send them
in yellow colour bags as per law, however, the same is yet to be executed by

them.

Name and barcode of the CBWTEF were not found printed on the black

bags stored.

20.That the black bags which were found without the name and barcode of the
answering Respondent were the bags which were sent by the respective HCFs.
That generally all the wastes are collected and transported as per the norms in
yellow, red, white and blue bags respectively. That these bags are infact
provided by the answering Respondent to the HCFs. However, there still
remains several cases where the HCFs buys their own black bags and send the
bio-medical wastes in the same. That mostly, the answering Respondent
rejects to pick up the Biomedical Waste provided in black bags by the HCFs,
however in certain exceptional cases, the same is collected to avoid
accumulation of waste at the HCF. That the few black bags found on site were
the bags which were directly sent by some of the HCFs. That answering
Respondent has communicated to these HCFs from time to time to follow the
norm and send Bio-medical wastes in yellow bags, however, the same has not

been followed completely by the HCFs.



652

VI. Complaint by Mr. Rajesh Kumar — Bio-Medical Waste in black bags

found filled in a pit covered with soil

21.That it is submitted that the said complaint is false and without any basis. That
the CBWTF of the answering Respondent is working below its capacity and
has never dumped any biomedical waste illegally. That the said complaint was
filed by Mr. Rajesh under pressure from some competitors in an attempt to
cause harm to the answering Respondent. That therefore, it is submitted that
Mr Rajesh has been misled by people who are associated with the competitor
and his associates and have undertaken the present litigation with malafide
intention. That Mr Rajesh has now himself provided his attested and notarized
Affidavit, revealing the fact that the complaint filed by him was false and the
same was filed under pressure by a person who was terminated from
institution of the answering Respondent (Annexure R/5, Pg 75-78 of Reply of
answering Respondent dated 21.05.2025). That, therefore, the answering
Respondent has not dumped any waste on the site of Mr. Rajesh and such

complaint is malafide and false and thus be ignored by this Hon’ble Tribunal.

VII. Gaseous emission in the stack of the incinerator found PM to be 63.41

ma/m3, which is beyond prescribed standard

22.That the gaseous emission for PM was found to be 63.41 which is slightly
beyond the prescribed standard of 50 ug/m3 and the same was caused due to
Bio-medical Wastes being sent unsegregated from the HCFs and also because
the O2 calculation which is supposed to be 11% was not checked and the same
influences the PM level.

23.That the answering Respondent has subsequently applied for re-testing from
M/s Prakriti Consultancy Services (QCI-NABET certified EIA Consultant

approved from UPPCB & MOEFCC and as per their report dated 07.06.2025,
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all emission parameters have been found to be within the standard prescribed.
True copy of the said Test Report dated 07.06.2025 is marked and annexed as

ANNEXURE R/3

VIIl. Recommendation issued by the Committee to UPPCB to issue direction to

answering Respondent that the waste dumped at the complainant site (Mr

Rajesh) should be picked up and disposed safely

24.That in this regard it is submitted that, although the waste was not dumped by
the answering Respondent still the biomedical wastes have now been removed
from the site by the answering Respondent in the last week of March 2025 as
already submitted by Mr. Rajesh Kumar under its notarized Affidavit dated
02.04.2025 (Annexure R/5 Pg 75-78 of Reply of answering Respondent dated

21.05.2025). Therefore, nothing remains to be done in this regard.

IX. Show cause notice be issued for imposing environmental compensation

25.That Environmental Compensation calculated under the show cause notice is
without any basis as the date of start of any alleged violation is taken to be
01.01.2021 without any explanation. However, it can only be assumed that
the said date has been taken in view of the submission made by the UPPCB
in its Reply dated 26.03.2025. Under the said Reply in the context of
complaint of Mr. Rajesh where a pit was found to be filled with Bio-Medical
waste, it is mentioned that during the inspection, the complainant informed
that the said waste was dumped in the year 2021. It is reiterated that the
answering Respondent has never dumped any waste on the site/land of Mr
Rajesh. Furthermore, it is reiterated at the cost of repetition that he himself
has now declared on a notarized affidavit that the answering Respondent is

not involved in the said dumping, and the said complaint was filed under
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wrongful influence and pressure from some competitors. That in view of the
same, the Environment Compensation proposed to be calculated is grossly
faulty.

26.That the specific reasons mentioned for imposing the said compensation under
the show cause notice includes that Bio-Medical Waste was not collected and
disposed of within 48 hours from the date of inspection till remedial action is
taken. That the same is denied as the wastes are being regularly disposed of
as per the norms and the black bags which were found where medicinal/drug
wastes received from UPMSCL in bulk and the same were being regularly
processed and disposed of everyday and the bags found were the bulk of the
batch which were left to be processed, which was subsequently and
immediately disposed as per the norms. The same has been communicated by
the Reply dated 08.04.2025 to the SCN of the SPCB.

27.That other specific reasons mentioned for imposing Environmental
Compensation are incinerator emission were not complying with standard,
Automatic Feeding system was not working and the flow meter at inlet and
outlet of ETP not functional. That an explanation with regard to these
allegations have been provided in the reply to show cause notice dated
08.04.2025 and herein above and in view of the said operational occurrence,

the same may be considered and the reason may be accepted.

X. Requirement of Application for Environmental Clearance

28.That under the Reply Affidavit of UPPCB dated 26.03.2025, with regards to
application for Environmental Clearance (EC) in case of the CBMWTF Plant
of the answering Respondent, it is alleged that during inspection on
27.06.2023, answering Respondent was found to have installed one new

double chamber incinerator and also a new stack and hence notice dated
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11.09.2023 was issued as to why action is not taken. (Para 5(iv) of the UPPCB
Reply dated 26.03.2025.

29.That in response the submissions made under Para 47 -55 of the Reply of
answering Respondent dated 21.05.2025 are reiterated wherein it is submitted
that an EC for the said plant is not required as the commencement of the plant
has remained the same and the plant was established before 17.04.2015 when
CBMWTF plant were added under the Schedule of EIA Notification 2006.
Further, the observation regarding the new incinerator and stack is false as in
response, the answering sent its explanation dated 28.09.2023 (Pg 266-267 of
Reply of MPCC dated 28.01.2025) and 23.03.2024 (Pg no. 268- 269 of the
Reply by R-5 MPCC) wherein it has been submitted that the several
equipment were placed in the unit, of which a few were ordered for the
purpose of repairing the older parts of the machines and few were placed for
the purpose of assembling and transportation to another unit of the answering
Respondent. That, therefore, there was no additional incinerator or equipment
which was sought to be installed but only some replacements of older parts
were sought. However, when the UPPCB had found the same during its
inspection and issued notice, the answering Respondent removed all this
equipment and sent it to the other plant. That the plant of the answering
Respondent was inspected again by the UPPCB, and under the inspection
report dated 29.02.2024 (Pg 95 of the Report of DM dated 03.01.2025) it has
been noted that the new incinerator, shredder, and autoclave has been removed
and earlier incinerator, shredder, autoclave installed earlier are operational.

30.Further, under the updated inspection report dated 30.07.2024 (Pg 97 of the
Report of DM dated 03.01.2025) it is also noted that the new incinerator,
shredder, autoclave has been removed. That in view of the same, the show

cause dated 11.09.2023 (Pg 264-265 of Reply of MPCC dated 28.01.2025)
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was suspended by the UPPCB vide letter dated 12.09.2024 (Pg 270 of Reply
of MPCC dated 28.01.2024).

31.That the Report of the Joint Committee constituted by this Hon’ble Tribunal
under the present case submitted in the Reply filed DM, Sant Kabir Nagar
dated 03.01.2025 and Response of UPPCB dated 04.01.2025 reiterates the
said submissions made above in favour of the answering Respondent.

32.That it is humbly submitted that therefore the issues raised stands resolved
and closed by the UPPCB itself and there was no reason for the UPPCH to re-
agitate the same again under its submission made in its Reply dated
26.03.2025. The answering Respondent has been compliant and has the
necessary consents and certifications including the Calibration Certificate,
which is available for perusal by the Regulators or this Hon’ble Tribunal.

33.That in view of the abovementioned facts and position of law, it is submitted
that answering Respondent has undertaken its operations and activities in
accordance with law and the present case filed by the Letter Applicant is

frivolous and is liable to be dismissed with huge cost.

Place: New Delhi
Date: 02.07.2025
DRAWN AND FILED BY:

Saumitra Jaiswal, Mansi Bachani,

Surya Gupta & Manisha Badoni

Counsels for Respondent No. 5

29, LGF, Presidential Estate

Nizamuddin East, New Delhi -110013

Email: eldflegal@gmail.com +91- 8851323704

SETTLED BY:
Sanjay Upadhyay
[Senior Advocate]
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Chief Environmental Officer (Circle-6) Uttar Pradesh Pollution Control Board, TC/12V,
Vibhuti Khand, Gomti Nagar, Lucknow.

Subject: Regarding the instructions issued against the institution under Section 5 of the
Environment (Protection) Act 1986 as amended.

Reference: Ref: H26150/C0-6/BMWY/48/Directive/EC/VALUE-11/2025 dated 24-03-2025.

Sir,

In respect of the above subject, directions have been issued by you against the CBWTF
established/operated by the institution M/s Medical Pollution Control Committee, D-33,
UPSIDC Industrial Area, Khalilabad, District Sant Kabir Nagar, under Section 5 of the
Environment (Protection) Act, 1986, as amended.

The compliance report of the directions issued against the institution under Section-5 of the
Environment (Protection) Act 1986 as amended is as follows -

1. The semi-automatic feeding system installed for feeding biomedical waste in the double
chamber incinerator installed in the premises of the institution is installed as per the norms.
There was a technical fault 2 days before the inspection which has now been rectified, hence
the feeding of waste was being done manually as per the norms. At the time of inspection,
the temperature of the primary chamber and secondary chamber (primary chamber
temperature 1015°c and secondary chamber temperature 1140°c) was as per the prescribed
standards which fulfills the standards. (Photograph and video attached-1)

2. Electronic flowmeters are installed at the inlet and outlet of the ETP operated in the
organization's plant, but one flowmeter was loose, which has now been repaired, currently
the flowmeters installed at the inlet and outlet are fully functional. (Attachment-2
photograph of flowmeters installed at the inlet and outlet of ETP)

3. The organization is disposing of biomedical waste generated from HCFs operating in
Gorakhpur, Kushinagar, Maharajganj and Deoria covered districts under Regional Office
Gorakhpur and Basti, Sant Kabir Nagar and Siddharth Nagar covered districts under Regional
Office Basti. The organization is currently working on 9897 beds, which is the total number
of beds. However, biomedical waste is disposed of only for those beds that are actually in
use. The bed occupancy rate of any hospital is not more than 65%, due to which waste is
generated only for those beds that are occupied. Therefore, our actual number of beds is
based on occupied beds. (ICRA Report of the same is Annexure-3) Out of the total number
of beds in HCFs contracted with the institution which is 9897 beds, it would be justified to
calculate the waste on the basis of utilization of only 6433 beds i.e. 65%.

4. Accordingto WHO and CPCB, 277 grams of waste is generated per day from bedded HCFs
and .274 grams of waste is generated per day from non-bedded HCFs (as per KGMU, WHO
and CPCB annual reports). Maximum 4% to 20% is incinerable waste and the rest of the
waste is non-incinerable which is treated through autoclave and chemical disinfection.
(Annexure-4) According to CPCB annual report for the year 2021 and 2023, 206 grams and
231 grams are generated per day per bed respectively. (KGMU, WHO report and annual report
issued by CPCB for the year 2021 and 2023, Annexure-4)



706

S. No. Type of Waste Quantity

1 Incinerable 4% to 20%
(Depend  upon
the proper
segregation)

2 Auto clave 35% to 45%

3 Chemical Disinfection 20% to 350025

On the basis of 100% occupancy

BMW generated from Bedded HCFs 9897 X.277 = 2741.4 Kg/Day
BMW Generated from Non-Bedded 1374 X.274 = 364.9 Kg/Day
Total BMW Generated = 2741.4+ 364.9 3106.3 Kg/Day

Total Incinerable Waste = 3106.3X0.2 = 621 Kg/Day

Incineration Capacity of CBWTF = 100X20 = 2000 Kg/Day
Percentage of Capacity Utilized = 31.05% Per Day

Remaining Capacity = 68.95% Per Day

5. Theinstitution is currently working on 6433 beds based on 65% bed utilization rate (as per
ICRA Report 2024 Average occupancy for ICRA's sample set is estimated to remain strong
between 64-65% in FY2024 supported by continued healthy demand for healthcare service.)
According to which the institution is currently working on only 31.05%. (ICRA Report 2024
Attached -5)

6. Discarded medicines stored in the plant of the organization. About 20 tonnes of discarded
medicines in packets and black bags came to the CBWTF of MPCC, an organization selected
through tender by UPMSCL, Lucknow, from drug warehouses and hospitals located in Uttar
Pradesh. UPMSCL and HCFs have been requested to give discarded medicines in yellow
bags. When the discarded medicine storage site of the organization got filled, the site was
expanded. The discarded medicines have been completely disposed of by the organization.
(Photocopy of the contract signed with UPMSCL for discarded medicines and photograph
enclosed-6)

7. The red bags, yellow bags, blue cardboard and PPC jars of bio-medical waste collected by
HCFS in the plant of the organization have the barcode of the organization. However, some
HCFs buy plain black bags from the market along with barcoded red bags and yellow bags
and use them in the garbage. Due to this, black bags are sent by HCFs along with other bags.
The organization informs HCFs from time to time through letters and also provides
training to HCFs.

8. Complainant Shri Rajesh Kumar, under pressure and influence of some other person, had
lodged a false complaint against the institution for business competition. Complainant Shri
Rajesh Kumar said that 5 months ago, some unknown persons had dumped some black
bags tofillthe pit, then | was misled and motivated to complain against the Medical Pollution
Control Committee, which was completely wrong. Rajesh Kumar, accepting his mistake in
this regard, has given a notarized affidavit as part of the proceedings to withdraw his
complaint on the GRS and IMS portal, on which Rajesh Kumar's photo, signature, address,
contact number and thumb impression and signatures of 2 witnesses are mentioned, whose
color certified photocopy is attached with this letter. (Affidavit Attached -7) According to
Rajesh Kumar, the black bags have been safely disposed of as per rules from the complaint
site village Bankatwa, Post Belauli, District Sant Kabir Nagar (Latitude-26.717665,
Longitude-83-074389) and the land has been chemically treated. The complainant came to
know from Shyam Babu, son of Ramjivan, that for filling the pit on his plot, garbage was
collected in black bags from Krishna Hospital, Maghar Sant Kabir Nagar, Shri Ram Hospital,
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Near Naveen Sabji Mandi, Sant Kabir Nagar and Mamta Hospital, Gos Mandi, Sant Kabir
Nagar and dumped about 5 months ago.

9. Due to PM coming to 63.41 instead of 50 as per standard, 1.3% 0, due to incorrect
calculation of correction calculation and due to unsegregated bio medical waste coming
from Health Care Facility (HCFs), PM has come to be slightly higher than the standard. For
re-testing, the institution has applied for joint testing with the LIMS portal operated by
UPPCB and the laboratory certified by M/s Prakriti Consultancy Services (UPPCB & MOEF),
the report of which is awaited. (Application form enclosed-8)

10. The plant premises of the institute have been inspected several times over the past
severalyears by the officials of Uttar Pradesh Pollution Control Board (UPPCB) Lucknow and
the Regional Officer, Uttar Pradesh Pollution Control Board (UPPCB) Basti, against which all
the reports have been found to be correct. The minor deficiencies pointed out from time to
time have been rectified immediately, according to which, the authorization letter, water, air
and hazards consent are being regularly issued to the institute by UPPCB as per the rules.

The institute has never violated the Bio Medical Waste Management Rules-2016 and the
Revised Guidelines-2016 issued by the Central Pollution Control Board in any way. The
institute is operating the plant as per the rules and will continue to do so in future. The
compliance report of the instructions issued against the institute under Section-5 of the
Environment (Protection) Act 1986 as amended is being respectfully sent to you along with
all the evidence.

Therefore, it is a humble request to you that no environmental compensation should be
imposed on the organization. It will be a great kindness on your part.

Thank you.

Sincerely

(Dr. Vilay Kumar Vaisey MBBS, MAMS, FAGS (USA) Secretary)

medical pollution control committee
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Highlight & s

= |CRA’s sample set! of hospitals witnessed healthy revenue growth of 12% and operating profit
margin (OPM) of 21.8% in H1 FY2023 on the back of improvement in both occupancy and ARPOB.
Q2 FY2023 witnessed the highest-ever quarterly OPM of 22.8%, in the last several years, backed by
improved occupancy, better specialty mix and turnaround in operations of many of the new centres
for some hospitals.

=  Aggregate occupancy for ICRA’s sample for FY2023 is estimated at 62-64%. On a YoY basis, given
the large base in FY2022, this translates to revenue growth of 15-17%. OPM for the sample set is
expected to remain healthy at over 20% in FY2023.

Revenue growth to remain healthy; = The ARPOB of the sample set is expected to witness healthy growth of 8-10% in FY2023 on the back

of price increases taken by companies to offset high input cost inflation, relatively higher elective
surgeries, improving payor mix and faster throughput in discharges.

supported by strong occupancy and
higher ARPOB levels.

= Revenue growth for the sample set is expected to moderate to ~4-6% in FY2024, given the
expectations of moderate ARPOB growth. That said, continued benefits from cost optimisation
measures implemented during the pandemic and improvement in margin-accretive medical
tourism will support the OPM in FY2024.

Profit margins and debt coverage
indicators to remain strong in FY2023.

ICRA’s sample set to add ~1,100-1,200

] = Credit metrics for companies in the sector will remain strong in the medium-term. The interest
beds in FY2023.

coverage ratio is expected to be within 7-7.5x in FY2023 and FY2024, while the net debt/OPBDITA is
expected to be in the range of ~0.7-0.8x as on March 31, 2023, and March 31, 2024, on the back of
strong accruals, despite ongoing capex.

= The outlook for the industry remains Stable as the credit profile of the companies in the ICRA
sample is expected to remain healthy, given the rising incidence of non-communicable lifestyle
diseases, growing per capita spend on healthcare and awareness levels, increasing penetration of
health insurance and revival in medical tourism volumes.

1ICRA’s sample of companies includes hospital business of seven listed companies
. . 2
WWW.ICra.In
]
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Group Head Co-Group Head Sector Head Senior Analyst
‘}@’ shamsherd@icraindia.com kinjal.shah@icraindia.com mythri.macherla@icraindia.com seetha.pillai@icraindia.com
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@ ICRA Business Development/Media Contact Details

g L. Shivakumar Jayanta Chatterjee Naznin Prodhani

Executive Vice-President Executive Vice-President Head Media & Communications
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ANNEXURE R/3

Stack Emission Data and Analytical Results of Incinerator
ULR- TC824125000001456
Report No. Reference No. Issue Date
PCS/SE/01/2025 PCS/MPCC/01/2025 07/06/2025
1. Name & address M/s MPCC, D-33, UPSIDC Sant Kabir Nagar (U.P.)
of Industry
2. Type of Industry Bio Medical Waste 7. Method of Sampling PCS/WI/SAMP/20
3. Sample collected by | Mr. Shubham & Mr. Umakant 8. Date of sampling 11/04/2025
4. Weather Condition Clear Sky 9. Sample receipt in lab 12/04/2025
5. Sampling Location Incinerator 10. Date of Analysis 12/04/2025-14/04/2025
6. Lab Code PCS25/39/391 11. Sample Analyzed By Mr. Ajay Kumar
S. No. | Particulars Value
1 Stack Attached to Incinerator
2 Type of Stack Circular
3 Stack height from Ground(m) 30.5
4 Material of Construction of Stack Mild Steel (M.S)
5 Diameter of Stack at Sampling Point(m) 1.12
6 Sampling Duration (min) 60
7 AtmosphericPressure(mmHg) 742
8 Atmospherictemperature('K) 310
9 Flue Gastemperature("K) 338
10 Flue Gas Exist Velocity (m/s) 4.30
11 Volume of Gas Sampled (lit) 960
Pollutants | Reference Method Result Standard*
PM (mg/Nm°) | IS 11255 (Part-1) 44.6 50
SO,(mg/Nm’) | IS 11255 (Part-2) 32.0 -
NOx as NO,(mg/Nm’) | PCS/SOP/ST/NOx/12 85.1 400
HCL Mist (mg/Nm®) | PCS/SOP/ST/HCL 10.6 50
MIST/13

*The Environment (protection) Rules,1986 Page No. 430 Point No. 36

Note: 1.TheresultsintheTestReportrelateonlytotheitemstested.

2. Thereportshallnotbereproduced-except in full,withoutthewrittenpermission oflaboratory.
3. Thereportshallnotbeusedforanyotherpurposethandeclaredbythesponsor.

4. Prakriti Consultants Services are not regulatory agency hence no part of this report should be used for legal purpose under any circumstances.

5. No deviation as per the standard method.

“End of this Test Report”

Services Available
Environmental Monitoring, Preparation of EIA/EMP, Baseline data generation for Air, Water, Soil, Noise & Meteorology
Environmental and Safety Audit reports, Commissioning, Erection, Operation and Maintenance of STP/ETP, Clearances from

Ground Water Board, Compliance of E.C., NOC from UPPCB, MoEF
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ENVIRO LEGAL DEFENCE FIRM <eldflegal@gmail.com>

Service in Amresh Singh Vs. State of UP & Ors. [OA 1141 OF 2024]

1 message

ELDF <eldflegal@gmail.com> Wed, Jul 2, 2025 at 2:49 PM
To: pradeepmisra@yahoo.com, priyanka swami <advpriyankaswami@gmail.com>
Cc: Mansi Bachani <mansi@eldfindia.com>

Dear Sir/Ma'am,

Please find attached copy of the Reply Affidavit filed on behalf of Respondent No. 5 [M/s Medical Pollution Control
Committee] to the Response of UPPCB dated 26.03.2025 filed in I.A. 122/2025 in the above-mentioned case.

Thanks & Regards

Sameer Manher

Clerk

Enviro Legal Defence Firm

29, Presidential Estate LGF,
Nizamuddin East New Delhi — 110013
Ph. No. 011-40573181

Reply.pdf
13298K
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